
*43 ogainst DECEMBER
the Juganter

I Mr. Speaker] 
in its issues dated the 30th July and 
16th November, 1974, respectively, the 
newspaper deliberately suppressed the 
name of Shn Jyotirmoy Bosu.

The matter was taken up with the 
Editor of the Jugar̂ tar. The Editor 
has, m his letter dated the 12th Dec
ember, 1974 stated inter alia as 
follows:—

Quote
“It is not possible for a news

paper to publish the full proceed
ings m regard to any matter and the 
editor is obliged to reduce the re
port and publish a summary there
of. in the summaries of the pro- 
cedtngs of the 15th November, 1974 
and 29th July, 1974, as published, 
it appears the name of Shri 
Jyotirmoy Bosu. MP was omitted 
among the members who had 
spoken on the motion It is not 
correct to say that the name of Shu 
Bosu was deliberately omitted or 

that the Jugantar is in the habit of 
suppressing the name of Shn 
Bosu.”

“From the proceedings it appears 
that there were also other speakers 
who spoke on the question whose 
names could not be included in the 
report.

“We want to make it clear that 
■there was no intentional or delibe
rate omission of the name of Shn 
Bosu. We respectfully submit that 
there has been no breach of pnvi- 
lege. We, however, express our deep 
regret and tender our sincerest apo
logy for the omission which may 
have caused some pain to the Hon 
Member and which we had no inten
tion to cause."

In view of the above, the matter is 
treated as closed.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I was the mover of the 
Motttigi asulfthey had omitted my name 
deliberately.. However, 1 accept their 
apology. Ho further action is neces- 
m rf\
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MR. SPEAKER: Now, may I tell 
you another thing. I have received a 
no-confidence motion and also Ad
journment Motions. Adjournment Mo. 
tions have been given notice of by 
many hon members, Shri Madhu 
Limaye, Shn Vajpayee, Shri Jyotirmoy 

Boou, and so on the failure of the 
Government to accede to the unanim
ous Opposition demand for a Parlia
mentary probe into the Pondicherry 
case on the basis of the new evidence 
unearthed by the Opposition represen
tatives after the perusal of the CBI 
report and other documents which 
conclusively establish the involvement 
of the former Minister of Foreign 
Trade, Shri L N Mishra, m the whole 
affair And similai is the other one .

*rsw  uftar, p* *rw % tffsrarera 
*rt 3* 33HT

1

wwwiqrtar srk sft-srrfaire*
1

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) I am not pressing mine.

MR. SPEAKER. It can be either a 
no-confiderce motion or an Adjourn* 
ment Motion

Mr. Morarji Desai.

SHRI MORARJI DESAI (Surat): 
After we saw you last evening, we saw 
the Prime Minister and gave her a 
Memorandum about what conclusions 
we have come to on a perusal of the 
papers supplied to us so far, and we 
have pleaded with her that a clear 
prlma fade case of ministerial involve
ment has been made out In these 
papers which makes it very necessary 
to have a further probe for any final
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action that requires to be taken. While 
accepting her offer, 1 had made it very 
clear that we reserved our right of 
asking for a further probe and action 
if a perusal of the papers required us 
to do so. It is not possible for us to 
mention in the House several things 
which are in these papers because we 
have agreed not to do so, and it is 
also proper that we should not do it. 
But it is very vital and essential for 
the House as well as for the Govern
ment and even for you, Sir ..

AN HON. MEMBER: For the coun
try as a whole.

SHRI MORARJI DESAI: Of course, 
the country is represented by this 
House. It is very essential that this 
should be probed completely as a 
prima facte case has been made out in 
our view beyond any doubt so far and 
a further probe is necessary to make it 
final. This can be done only by a 
Parliamentary Committee as we had 
asked for and that is what we p'ended 
with the Prime Minister ’to agree to.

It was then said that some time is 
required to consider it. Several hours 
have gone by since then and I should 
not consider ;t difficult for the capacity 
of the Government to come to a con
clusion within these few hours on thi* 
question which, I hope, will be to 
agree to out request and not other
wise.

I do not know if they want further 
time. But if they want it, we can 
have It tomorrow. The session can be 
extended or we can have a secret ses
sion tomorrow or on Monday if it is 
necessary. That also can be considered 
by the Prime Minister, and that is 
why I would appeal to her to accept 
this very reasonable and legitimate 
demand of the combined opposition in 
a matter which is very vital to the 
honour of this House, also to the hon
our of the Government and to the head 
of the Government also, if I may be 
permitted to mention it.

May I, therefore, request her and 
also request you to see that this de
mand of the opposition is granted.

farqtt (star) • fpr sfrr 

* tfr t  | srsrR r aft 
*rtt t  1

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): The leaders of some of 
the Opposition Parties met the Prime 
Minister, as stated just now, and some 
of her colleagues last night. They re
peated their demand that a Parliamen
tary Committee* be appointed to go 
into the question of the grant of licen
ces to the Pondicherry firms. The op
position Leaders a’so gave a written 
memorandum to the Prime Minister. 
It is a detailed memorandum and re
fers to a number of documents and 
statements The memorandum re
quires a close study. The House will 
appreciate that such a task will neces
sarily require some time.

SOME HON. MEMBERS rose.

MR. SPEAKER: This is a motion 
by Shri Indrajit Gupta.

Shri Indrajit Gupta

SHRI INDRAJIT GUPTA (Alipore): 
In •this matter I wish to make it clear 
at the outset that our Party had not 
authorised Shri Morarji Desai to speak 
on our behalf . . (Interruptions).

SHRI MADHU LIMAYE: We do not 
consider ycu to be in the Opposition. 
He did not make any reference to 
the allies of the Congress Party 
(Interruptions).

MR. SPEAKER: Order, please.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Has Mr. Morarji Desai 
ever expected that he WOUM represent 
you?
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AN HON. MEMBER: It is a com
bined opposition. 

SHRI SHYAMNANDAN MISHRA: 
We do no·� consider them to be in the 
opposition. 

SHRI INDRAJIT GUPTA: Our 
Party has been taking a consistent 
stand from the very outset, and long 
before Shri Morarji Desai took it upon 
himself to come from the back row so 
the front row. We have been taking 
the stand that a Parliamentary Com
mittee should be set up ·�o go into this 
matter .... 

SHRI SHYAMNANDAN MISHRA: 
Then it is a combined demand. 

SHRI PILOO MODY (Godhra): 
Then he is only being petty-minded .. 
(lnerruptions). 

SHRI INDRAJIT GUPTA: Have 
you finished? May I proceed? 

SHRI PILOO MODY: By all means. 

SHRI INDRAJIT GUPTA: As far 
as we understood it, it was in order 
,:o make such a Parliamentary Com
mittee's work, if it is appointed, useful 
and purposeful* that we have been 
demanding that these papers, CBI re
port and documents connected there
with, should be made available to the 
House. 

That was the purpose. And we had 
said it on the flQCr of the House re
peatedly that ;f the Hot,se is to come 
to a ,correct judgment-:i final juog� 
ment-in this matter, it can only do 
so if it is assisted by the Government 
in making available the report and the 
connected papers. That we consider 
essential for the interim stage l:efore 
the setting up of a Parliamentary 
Committee. It seems, so far, we are 
on a certain common ground on this 
side. Now, after a lot of argw:nents, 
debate and ::;o < n a:,d aiter two or 

three weeks have passed, the Govern
ment agreed, in a certain modified 
form, to the demand of the Opposition 
Parties. They c::>uld have agreed much 
earlier-I regret to say th?t th�y did 
not agree earlier, 

SHRI PILOO MODY: And with 
greater grace. 

SHRI INDRAJiT GUPTA: AnywaY 
they agreed on certain coridltions that 
those papers would be shown to the 
Opposition Parties, to their leaders 

or to any Member who is authorised 
by their leaders. 

Now, Sir, that work of perusal of 
those documents, as far as I know, is 
still going on; it will be completed 
within a day or two J am informed 
by Mr. Bhogendra Jha whc is repre
senting our party in the work of this 
perusal that Jome one l\1emher-·-I for
get the name-now had suggested that 
this perusal work should be completed 
by Friday or Sa�ur::lay. Our represen
tative was a[(teeable to that. But, 
other Members said ·n')'; they insisted 
that time must be given even up to 
Monday of the next week. That it
self is enough to show that even if 
anyone particular Member or one or 

more particular Members here-I clo 
not know if they wish t.o make a 
claim-claim that they have completed 
the perusal, it still shows that all the 
Members or many of the Members 
have yet not done so and they have 
asked for time iill Monday. 

Anyway, now, Sir, whether thP. 
perusal is completed on a particular 
day or on some following day, I ·wish 
to make a subm:ssicn as to what is 
the further proc:,cture and modalities 
that will follow fro:n that. Here, as 
far as I have understood it, there are 
two viewpoints-one is put forward 
or, rather, implied by Government, as 
far as I understar1d it-and the other 
is by Shri Morarii Desai and the sub
mission he just �ow mc1de. 

As far as his submission is concern
ed, I have understoo-i it to mean this, 
that already on the basis of whatever 
perusa1 has been done, some Members 
feel that a primn-facie case has been 
established and, the!"cfore, straight� 
away, we should procC'.!d to the consti
tution of a Parliall1e.1tflrY Committee, 
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The Government's viewpoint, as l 
understand it, is this. They have ad
vanced the plea of some more time 
being required to study the memoran
dum which has been given. Here, I 
am not fortunate enough tu have Eeen 
the memorandum -i d') not know 
what it contains. Anyway, it is my 
firm belief that Governme:1t would 
pr��r that no ParliamentJaey Com
mittee is set up and that the matter 
should be hushed up or conveniently 
brushed aside under the carpet and 
the matter should encl there. 

I would not subscribe to either of 
these viewpoints. Otherwise there 
was no point in fighting for rn many 
weeks to have access to those papers 
and documents. If we are not going 

. to come to a considered viewpoint, 
then how are to pror.eed further in 
the matter? On that p,;iint I have 
made certain proposnls which I shall 
explain and which are embodied in 
the motion that I have submitted. I 
do not agree with the Government's 
viewpoint that the matter should be 
dropped here ,ind enrled for the s,m
ple reason th·1t I am quite sure that 
what has happemid so far has its im
pact, outside this House, on the 
country, on the public. I made this 
point earlier sCJrne days ago alf.O. 
That is not adeq11ate enough to set at 
rest tre doubts and suspicious which 
have been aroused in the public mind 
not only regar•.ling certain individu
als, o l her Membe,:s of this Jfouse or 
Ministurs of Government but also re
garding the very rnvereignty of this 
Parliament itself. I do not think what 
has transpired so far is adequate to 
allay those suspicions and doubts. 
This isr not a party affair, I repeat it. 
It is a matter in which every side of 
the House should be vitally interested 
'flo see 1!lrat' ugly suspicions and 

_ doubts are not allowed to linger in 
the public mind in the way they have 
been created. 

Therefore, Sir, the suggestion I am 
making is this: That wnen the work 
oif this perusal has been completed
it may be Monday or any day. that iS 

fixed. I have no objection to that
what is the nP.xt step that shoul:1 be 
taken? Our sugg2stion is that those 
hon. Members belonging to various 
parties who have been associated with 
this work of perusal should be con
sulted by the hon. Speaker, who will 
sit with them, they willl exchange 
views as to what they have fo•md in 
that perusal. I believe, Sir, they have 
been permitted to keep certain not0s, 
though not alk>wed to carry those 
notes outside the room. Those notes 
are available. They can lie compared 
and exchanged. Some discu!'sion 
should be held with some purpose and 
the purpose of that discussion in my 
view should be that those hon. Mem
bers along with you should formulate 
or frame some agreed terms of refe
rence. Some substantive pr,ints must 
come out of this perusal. Otherwise 
what is the use of perusing? Are we 
perusing in the air? Some agreed 
terms of reference should be formulat
ed and those terms of reference will 
then be forwarded to a parliamentary 
committee which should be duly 
.consti!tu'ted represe'.1ting various sec
tions of this Hause because then we 
fee1 that that Parlirnnentary Com
mittee will be able. if I may say so, 
to complete the work, which ls very 
necessary, of investigation into the 
conduct of concernect persons who 
may be either Members of this House 
or Ministeris of the Government so 
that ultimately we may at last be in • 
a position to reach a con�idered-and 
officers also-and objective final con
clusion in this matter and then decide 
to take whatever action we ccnsider to 
be necessary. In this way, I hope, the 
_G�vernment will considPr it also that 
it is not a matter o:!' dropping the mat
ter and declaring it to be closed I 
am totally against that and certair.ly 
�hen a_nything has bee,1 brought to 
h�ht which can establish t.he guilt or 
misconduct of :my person-be a Minis
ter or a Member or an official-he 
should not be spared. 

If you go back to the history of the 
last 15 years of this House there have 
been numerous occasions when pro-
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minent Ministers of the Government 
have had to go—not on the basis ot 
enquiry, even not on the basis of 
established proof or conclusive evi
dence—when they happened to be in 
the centre of some controversy or * 
type which was considered by even 
the then leader of the ruling party to 
be not a matter which was healthy or 
conducive to carrying on the responsi
bility  which that particular M inister 
was entrusted with. I am not going 
into the merits those cases whether 
it was done correctly or not. B ut 
they had to go and some of them later 
on came back also. Because so long 
as we function—I do not know how 
long it is going to be now as some
thing is happening in the country— 
within the framework of parliament
ary system then in addition to facts, 
evidence and so on which from time 
to time may be alleged or establish
ed—there is also such a thing as 
Parliamentary propriety which cannot 
perhaps be strictly defined but it is of 
the essence of the spirit of Parlia
mentary Practice. I dare sa/ in other 
countries, in >ne country whose mode] 
we are fond of quoting, and saying 
that we are follow ing them I am sure 
their concept of Parliamentary pro
priety is something different to curs. 
I find that in that country, in the 
United Kingdom, Ministers them
selves came forward sometim es to 
resign at the slightest tinge or breath 
of suspicion against them. I am not 
saying that necessarily you must do 
the same thing here, because we are 
of a different culture anil of a diffe
rent tradition. But, I would suggest 
that whereas on the one side, it will 
be completely wrong and irdefensible 
of the Government to try by virtue 
of its majority here to get this mat
ter ended, closed, dropped once and 
for all, at the same time, I would 
appeal to my friends on this side, 
however agitated they may get when
ever I get up. ..

SHRI PILOO MODY: Actually, you 
are qjurtte sweet,

SHRI INDRAJIT GUPTAi Thank 
you that from the position which we 
have reached now, when certainly we 
succeeded after two or three weeks in 
getting the Government to agree even 
though in a somewhat limited and 
modified form to the demand which 
we have been making right from the 
beginning that we should now come 
forward to propose some substantive 
procedure, some modalities by which 
this matter can be led to a purpose
ful conclusion and not just because 
today happens to be the last day of 
Parliament that something must be 
said today, last day of Prrliament or 
last da y of the Lok S-ibha.. . .  I am 
not afraid of the spectre. It is not 
that because today happens to be the 
last day, willy nilly in a hurry, some
thing must be -lone just now, straight
away. If that is one of the appre
hensions that Mr. Desai has that he 
fears that there may not be another 
Session......

SHRI MORARJI DESAI: Not at all.
SHRI INDRAJIT GUPTA: If there 

is such a fear, th?y should dispel it. 
The Prime Minister should dispel it. 
Sir, I do not want to take much time. 
I will just read out for the benefit of 
the House the Motion thpt I have sub
mitted to you. I feel that it does try 
to suggest a rwsitive way out so that 
all sides of the House are satisfied 
provided Government does not wish 
to evade the issue which is something 
much bigger than what we are debat
ing here. I think they should try to 
understand that though it would have 
been much better if they had yielded 
with good grace to this thing and ulti
mately if they had done it two-three 
weeks ago.

My Motion reads as follows:

“The House is of opinion that 
after the work of perusal of the 
CBI report and connected docu
ments has been completed the hon. 
Speaker, in consultation with the 
Members who have baen associated 
with the work o f perusal should 
formulate agreed terms of reference
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tor a Parliamentary Committee re
presenting all sections of the House 
to be duly constituted in order to 
complete the work of investigation 
into the conduct ol concerned Mem
bers of the House ard Ministers of 
Government so that the House may 
be enabled to come to a final conclu
sion in the matter and take neces
sary action thereon.”

This is my Motion, Sir. I commend 
it to the House.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, I would like to m ake 
a submission.

MR. SPEAKER* I thought that Shri 
Morarji Desai has spoken on behalf 
of all of you. Shri Indrajit Gupta 
has also spoken.

(^rTfaliT):
% srrsm % srr? vttx

V f  S *T 3 T T % %

trftftqrfa is t  vx f * m r
TO ST̂ TT STT'TT
1T5PT ft f^TT I  I

SHRI JYOTIRMOY BOSU: Sir, we 
have not pressed for the adjournment 
motion on the clear unuerstanding 
that after Shri Morarji De?ai makes 
his statement on behalf of the Oppo
sition, we shall be trying to high
light certain thing* that have arisen 
without quoting from the documents 
as we have promised to do.

MR, SPEAKER: I have to see and 
decide as to whether we would take 
up this motion immediately 0r we take 
it up later on.

SHRI MADHU LIMA YE* Which 
motion?

AN HON. MEMBER: Under what 
rule?

SHRI K. RAGHU RAMAIAH: 
There is no motion before us.

SHRI INDRAJIT GUPTA: On the 
last day of the session it is our Pra
ctice always to waive previous notice. 
We have to come to some decision. If 
you do not want to take it up, it is 
a different matter.

SHRI SHYAMNANDAN MISHRA: 
We have also submitted some motions.

SHRI MADHU LIMAYE: My ad
journment motion is there. It is 
a priority motion.

MR. SPEAKER: There were so
many adjournment motions. We are 
not taking up any. They are not 
in order.

SHRI JYOTIRMOY BOSU: I have 
not seen before a motion being 
recited on the floor of the House 
immediately after question hour. I 
have nothing against it that way. 
Shri Indrajit Gupta has made a speech 
It is all interesting to hear. But for 
my education, kindly tell us under 
what rule, under what authority, this 
motion is being talked about, this 
motion is being introduced and it is 
being pressed for a debate today. 
We had tried to co-operate with you 
in the matter of coming to a conclu
sion coolly and properly. There
fore, in the Opposition we had a 
meeting and there we decided that 
we are not pressing for the no-con- 
fldence motion.

MR. SPEAKER: 1 will need time to 
consider how far this motion can be 
accepted . .

SHRI JYOTIRMOY BOSU: There 
is a request to the Leader of the 
House for a secret session

MR. SPEAKER: It is a great pro
blem for me what to do with tfrig 
gentleman.

SHRI SHYAMNANDAN MISHRA: 
May I seek vour guidance? Just as 
we had a reaction to the statement 
made by the hon. member, Shri 
Morarji Desai, shall we have the re- 
action to the proposal made by the 
hon. member, Shri Indrajit Gupta» 
from the ’Government?
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-SHRI K. RAGHU RAMA I AH-  It is 
the sam* thing. He has only sugges- 
ted certain modalities.  The  propo
sal is substantively the same.  I have 
already given our view;  I said what
ever has to be said.

MR. SPEAKER:  It is just  notice 
ol  a motion.  lt wiil be  taken 
up at the appropriate time.  We will 
treat it as notice of a motion.

SHRI  DINEN  BHATTACHARY- 
YA (Serampur):  Mr, Raghu Ramfi-
ah's statement is nothing but a blufl to 
«vade the House.  It hns nothing to 
do with Shn Indrajit  Gupta’s mo
tion

SHRI  INDRAJIT  GUPTA*  The 
point is this.  First of all, Govern
ment should tell the House whether— 
it is allnght if thoy want time  to 
study that memorandum and all that— 
they are m principle not averse to 
the idea of a  parliamentary  com
mittee. Then what wjJI be the moda
lities, what the procedure will  be, 
we can discuss.

SHRI G VJSWANATHAN (Wandi- 
wash)  Let them say ‘yet’ or ‘no’.

SHRI INDRAJIT GUPTA.  If they 
say *we do not think anything of that 
kind  is required’,  it is a diiferent 
matter.

*ft fHFBT fanjTTTt .

*rt T̂tf*rr sft %  I fa  'fti 
55T*nT apt I— WS* ¥T

snfm fmr mr | i *rtr im wtrnrft 

mf *ftx iff mf I IV *tft far
Vrft f, ^TR tfX tfHTX

% fapr ?f«ff % vtmr

WR tfeft tft % 

vm §r  #*rrc t xftx mx

f«rf%r vt tftoftfc

H *nrarr«t % fer* fare 11

3ft fa* xfrx

TT  I  %  ?t aft tf*  I tftx

faff % ST* tf ?*TT* ̂   g<£ f

** w*mft *Pt ipr  % *rm?r x$ i

*Fj*rrc ̂ x 3pT?rr tft

I €(%Z SNR a|?t *TPT ̂  *n£

%f«F i *pr  qTfa*rrinrtf ̂ ft 

 ̂*rr*r sarfarp'  ?r *rpnftir

 ̂  ?rfnTfT t, <ft *rr*r*rT qx& 

3TRT % I P?)T ̂  FRT SF̂ 5TT̂t SfTCT 

%  sRst  cpTTsft smr i

«ft FJraftH *T5?r  Ĥt *r?r stft ̂  i 

H In wf ?t*t  =*rrf?rc i

«ft franar fwjnft «rrsr̂arV  srsr *r*r 

wrrwpr ̂sr  $ <ft «ft   ̂ *ift

#5^1  ̂?FT ̂5̂Tt 'STTf̂q- «rr ~&1  STT̂T

gr*T  *r «rr sprier

«rr i

^ rft aFTWTfT

srrsft *r I ?

«rt  fwintt wrâift * mvfhr 

TfJT̂qr r̂r̂ft ̂ W t̂ i

SHRI K RAGHU RAMAIAH: On 
that point, by way of clarification, 
may I point out that the Law Minis
ter was here the whole day, busy 
with the Representation of the Peo
ple  (Amendment) Bill.  The next 
day he had to go to Rajya Sabha 
He was not keeping aloof without 
sufficient reason.  He was not keep
ing idle.

wrsffaflnft wrofat : irrarfta 

5?a; afar ̂   snre  srm #5 wx *

%*3TT enr *P̂ r̂> *Fnnrrff Ssr t|| i mx 

m  % m   f«*? qrfwr̂t vfcft
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*rt̂ m fcrsrr m   «n£? 

«*$? *Mt 1 . *.

: |$TT3¥ I

«ft usir fifrft vm W : r̂srcr vr 

*rsm wr | ? qrfw#^

wwwi  j f® *ft yrr̂r, in̂r 

ft  11

SHRI  JYOTIRMOY BOSU: Jus
tice delayed is justice denied.  This 
is a  matter over  which  we  are 
struggling  since  28th  August.  In 
spite of the assurances, they lushed 
to the court of law to protect  this 
from  the clutches  of  the  House, 
although m the  matter of miscon
duct or misdemeanour  on the part 
of a member or a minister of  the 
House,  it is  the  domain  of  thi* 
House and this  House is supreme. 
Why did you think we were sitting 
there hour after hour till late hours 
going through the papers thorough
ly and minutely?  Our object was to 
fold out whether from whatever we 
have  seen a  prima facie  case  is 
t̂ablished to prove that Shri Lalit 
Naram Mishra was fully and wholly 
involved or not  After going through 
the papers,  we are unanimous  that 
Shri Lalit Narain Mishra  is  inextri
cably involved in the matter. There
fore, we  want  to  see the  Prime 
Minister and  saw her. (Interrup
tions).

MR, SPEAKER: The Prime Min
ister is going with my permission 
because  she is  hosting a lunch  in 
honour of the King of Bhutan.  All 
the other Members of the Govern
ment are there.

SHRI JYOTIRMOY  BOSU: After 
we came to the agreement that we 
Shall  be  allowed  to  peruse  the

papers and make mental notes  and 
no notes should be taken out, we have 
been cooperating  with them  fully. 
During our persuai il has come out 
clearly, and there is no second opinion 
among he readers on this, that a 
prima facie case has been established 
Shn Laht Narain Mishra  had  been 
wholly involved in the matter from the 
beginning lo the end. And it is, there
fore, necessary, because the House is 
supreme and  has its domain  over 
misconduct, malpractice  or corrup
tion by members, it is necessaiy that 
a parliamentary probe be instituted 
because it is much more serious than 
even the Mudgal case.

MR SPEAKER:  So  far  as  the
question of privilege raised by Shri 
Samar Guha and others is concerned, 
it is very difficult to take it up today 
We can  keep this  privilege  is'-.ue 
pending  Further, I do not see Shn 
Samar Guha here.  We will keep it 
pending.

SHRI  JYOTIRMOY BOSU:  The
CBI Report from which I quoted the 
other day, which you did not allow 
me to lay on the Table of the House, 
on the  basis of that I was  fully 
entitled to go  to a  court  of law. 
praying that Shri L. NT. Mishra  be 
cited as co-accused. But, I refrained 
from  doing so  because, as far  as 
Shri L. N. Mishra and other mem
bers of  this House are  concerned, 
the House is there----

MR. SPEAKER: He wanted lo lay 
a part of the document on the Table 
which was not permissible.  He can 
lay only a full document.

SHRI  JYOTIRMOY  BOSU:  I
wanted to lay on the Table the whoie 
document.  I can do it right now.

MR. SPEAKER: Not now.  I  do 
not know what it is.

3005 LS—U
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SHRI SAMAR GU£A (Contai): 
Sir, what happens to my question of 
privilege?

MR. SPEAKER: That has been
postponed. You were not here. We 
wafted for some time. We have post* 
poned it to some other time.
$  % w s T ff  v x  forr |

% yp qrc f w  |  i

: arK $r trssnfir?: 
*rt*rcr <fc §t% % wk \ w ft
$3s»Ff m  jirr 1

vhR eft
$  ^ ?T̂ r fifrzTT :

SHRI JYOTIRMOY BOSU: I did 
not go to a court of law to make 
Shri L. N. Mishra a co-accused, 
though it is permissible under the 
circumstances. Because I had every 
hope that the House would take 
cognizance of the whole thing and 
sit in judgment as to what extent 
this man is involved in this serious 
licence scandal.

13 tars.

Through the perusal of the docu
ments. very revealing things have 
come out. I gave a privilege motion 
day before yesterday stating what 
Shri L. N. Mishra had said was 
false, saying, “I knew nothing of 
what happened after I ceased to be 
the Minister of Foreign Trade on Sth 
February, 1973.”

It has come to my notice, long 
before I, started perusing the docu.. 
ments, that on that day, Shri Tul- 
mohan Ram went to his house and 
garlanded him. Shri Tulmohan Ram 
saw Shri L. N. Mishra twice on that 
d a y ....

MR. SPEAKER: That was dis
posed tit

' He. Import Licence 
mi*.--

m m  jVOTIfcMO* BOi5U: lh ^ e  
morning, he was assured tluit' st^s 
will be taken to complete the licen
ces, and, in the evening, he was
assured that the job had’ been done.

Then, there are various contradic
tory things. I do not want to go
into details. It is precisely for that
reason that a parliamentary probe is 
essential. The matter is hanging 
fire from 26th August. It is now 
about four months. The Lav/ Minis
ter has had a plenty of time to go 
through the documents. There is no 
reason why he should require more 
time to study the documents. It is 
essential that either we sit tomorrow 
or on Monday or on both the days 
and, if necessary, hold a secret ses
sion for which we have given the 
notice to the Leader of the House, 
Shrimati Indira Gandhi who has just 
disappeared from here.

It is necessary to the real fact 
finding in this very session. If it 
means that we are required to sit for 
one or two or three or four days, 
whatever it is, we are quite willing 
to do it. Please don’t stand in the 
way. You have the power to appoint 
a parliamentary committee instead 
of allowing the majority to deny it on 
this rightful issue.

SHRI SEZHIYAN (Kumbakonam): 
Sir, the Government has not given 
any clear indication o f what they 
propose to do. Since 28th August, we 
have been demanding a parliamen
tary committee to go into the entire 
question. Several motions have been 
given. My motion demands the sett
ing up of a parliamentary committee 
to go into the conduct of Shri Tul
mohan Ram as a Member of Parlia
ment in the entire affair. These 
motions are still pending.

The Government, though belated, 
allowed us to go into the documents. 
We reserved the right to drftw oc
clusions and to 'suggest certain mea
sures After going into the docu
ments, our demand for a parliaraen-
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tary committee has been strengthen
ed. It is not as if that some Minis
ter or a Member has been found to 
be guilty or there is a misconduct. 
But any ordinarily intelligent per
son, with the material supplied to 
him, will come to an inescapable 
conclusion that something could 
have been done. Even in those cases 
referred to in U.K., it is not as if 
they could prove the guilt and then 
order for a parliamentary probe If 
an intelligent person comes to a rea
sonable conclusion that the thing 
could have happened, even then a 
parliamentary probe is started there.
1 do not think that today is the 
lust day of Parliamentary democracy 
m this count!y, today may be the 
last day of this Session but not of 
Parliamentary democracy in this 
country Therefore, I want them to 
ft.vc a ca te jonv ’ icoly They say 
that they want time Yesterday 
evening wr- gave the Memorandum 
which contained only about f.ve 
pages 1 do not think the Govern
ment is not aware of the backgiound. 
They are the possessors of all the 
documents and they have mucn more 
than what has been given to us. We 
went through the documents that 
were given to us for two or thre«* 
days. I can conscientiously say that 
excepting the documents that were 
given to us at 2 O’Clock yesterday, 
all the ot'ier document* I have gone 
through To the capacity that was 
possible for me. We went through 
them in an objective way and we 
have given that memorandum. Many 
of us have been associated with Com
mittees like the Public Accounts 
Committee and in these Committees 
we have been allowed to handle files 
of a confidential nature; some of the 
documents which were not given to 
the others were given to U3 and we 
were able to process them. Then- 
fore, it is not as if these documents 
are of such a sacred nature that they 
cannot be shown to a Parliamentary 
Committee. Only some selected 
documents were shown to us and even 
with these. I can say that there ere 
many yaps, there are many mysteri

ous portions wHich cannot be ex
plained by the dumb files, there are 
many places where I can easily point 
out contradictions and conflicts. One 
does not tally with the other; certain 
things do not tally with even what 
has been stated in the House or 
even with the charge-sheet. I can 
point out many gaps. Therefore, 
these things need a Parliamentary 
probe. It is not to be decided by the 
majority of the House. If thev think 
that this House is supreme, they 
should also accept that Parliamen
tary democracy is more supreme 
than a single party, this party or that 
party. For the benefit of Parliamen
tary democracy, we should have a 
Parliamentary Committee.

In Bulletin No. 2, No. 2075, as 
many as 10 to 15 motions were sug
gested for the appointment of a 
Parliamentary Committee. It is not 
as it, for want of a formula, they are 
waiting. We fully support the mo
tion put forward by Shri Indiajit 
Gupta and 1 want to know the re
action of the Government to it.

They say that they want time. Hovr 
much time do they want’  A few 
days or weeks or years’ The Law 
Minister knows the facts of the case 
He is the person who came to the 
House and said that a case had been 
registered. He gave a cooy of the 
charge-sheet to the House; though 
for a long time he did not give the 
date, but ultimately he ;ave it. So. 
he knows the background. Going 
through our Memorandum should not 
take much time A couple of days 
should do. By Monday they should 
be able to give a conclusive reply to 
our demand. If they think that today 
is the last day, they can stall it. they 
can put it under the carpet, then 
thev are doing a great disseivice not 
only to this House but to the entire 
Parliamentary democracy. I demand 
a clear and categorical reply from 
them as to how much time the Lew 
Minister requires to go through our 
Memorandum and when the members 
of this House can be expected to
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have a clear reply from the Govern
ment, from the Minister for Parlia
mentary Affairs.

HCTT («nf5PR)

warn  ̂ t fa

fffafa srt̂ ot wrr 

wm 11 %fa?r «rr srpr̂ $ fa ssr *?t

*r4  t fa 3T3T rn? *f*PT TTcft 'TT̂f 

fa*ft f5TR «T> ̂affaTT ̂   cfSfT

*1  ?T3PT % sTRT WMT 3fT̂»FT I
aft to ?r«r ?rr»r% %m t,  vt 

*tfarr i r̂fâr >*t gpwW 

m   w  TfT «rr fa  snw-»s»ft

TT fWT *TT *TTcTT | |

ypr % gy *ft ygT «rr fam̂rrr *reT*f?r *r 
f  *fttct w&r vt Mmftnm % sr *r

<T? fâTTT «F7rF % ̂  TfaT mf TO | I

t STRUTT ̂ TfrTT f fa »sft ̂ nfT?5T Ti*T 

% wr*wr* *r »rn*>r̂ wff %wff % w fa*rr f1 
snn; TO*n-<«*ft ** %  fa srnft

f  ̂wrr s?r *r> *pft  ?renr?rr 

% f?Tr«r?T wr% «pr sp?rr* thr qntff 

*ift *r̂ «rnrr  *rr? *rr tt % stt̂tot

HT fâ TT *>*% % farr xr$ *rf*rfa TT »T5*

«i<t fasrr ̂rr̂r r̂f̂tr ? %fâ t̂̂ tt 

*£t ?rr T*t { jpfrfâ p̂r'ft tfa 

5*r *rit srnr ir %̂r *ft ̂nfr̂r n*r staft

*ft 5*r *r  ft* t srt* *ptc t?*r *p*
«ft  nsr ’pt *rfafa

*rr fjrfaro  *rr ̂r fa*rr *tot, 
tft far T O  cT«TT fft  «ft?TT T3T%

3̂fT̂ rfw?r̂ T?ft̂

?*r k 3ft ?wn?Nr ivt/ (f»r *$  | fa

3* % «TT* ir ̂ arfa«P w?%£8*1$

I %fâ  ?PRTf#aft % $* v$ *«fNr

Trq- l̂fa^ ĵjrof faBrr»nrrt t 

ire* vt ̂fr w  *rr fa  wrwfvv
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vr ̂ fafâr ?r<r pn iftT   ̂  % *ror 

fa®rr <ft fa *3 *rra% % artw  %» 

 ̂ 3 #  «r*fV ?Pfr ̂rhar % 

anft ir ̂  <®fa?r #■ fa*r 11 ?ramNfk 

ft ws | fa jfafa»r juTt 1 g*r 

^r W kr f ? wrfâ: 5TO % swt 

%, f̂ R % *r?ft *ft vu&(h |, «rr̂r«ft

 ̂?rnr «pr  «wtfa  | fa

T̂afft«ft Wft59r«BTf *n̂fTf?WTarW 1 

?rrr fa# % sr* v*m ̂

 ̂ 11 %faff ?rr̂  vt ̂TT fw

fir w% %*Nr 1

fw ̂ «ft t̂ tw  ̂%  f fa 

farRT w   t 1  fnr ̂sprrar %%

% fa<f *fi?   ̂ 1 1 *narsr 

ATT gwrtt  3f7̂ |

»̂ tr 3 m wrr f fa vtt-

TTTĉTT %ft TO  I  ̂̂  2Tf<T % VPTT 

fa  ?t  t I WT fasfT OT ?

«ft nw fifnft wT̂rWt  irssrsr 

mt&f ott f̂rrrsr *nr  t̂ rtrr̂ ?r 

%r< i=r mu   ̂ <w

fazrri vtift ̂srr

n-»-fain̂ wmx *r ̂  ̂

 ̂*r̂r  fa  sf̂TT̂r im

% %w»r it tv f?w  iftt 35?

1̂% tt fm 1

fa ?t*t %  «p̂r   ̂

Wr ft

T̂rTT tfa r̂ ?f?rrW *r

% mr i[*r fasr «Rftar <nc <*$% t • 

far : (ffcsim)
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fw  fvngrft nnW

tft  *rt s*™  <ft3 &
3$  nr *rm$r 3  grnmr
?̂ft | nrr«TPT*rf̂fr*5T?rT*r«fT$ 

qft armr *rT̂ft 11 
*FT 3p(tVT ’RT §> ? *P?f f̂T ̂ 5TT7 % srr̂?TT 
«ft f% Wtt wft 5T*TR «PT  *f$

*rfa; ’ffTTfnrt Trcff *rt nr *tt̂ *rra% ̂ ̂  

sfa% % f*n$ fort

mx nr vr  $t ̂nra, ?ft snrar *ft to: 
<rw trv?rT 11 *tr srcr *rfara  %*pt 

to*t, *% %mr vr % $*r itto 11

SHRI SHYAMNANDAN MISHRA 
<Begusarai): I  would  request  the 
hon. Members on the other side  of 
the House to consider  our demand 
with a certain amount of objectivity, 
if not with generosity.

The whole thing has to be brought 
into  perspective.  There have been 
two demands from this ride of the 
House  One has been for the consti
tution of a Parliamentary Committee 
here and now....

*«m  * m* w<r vt* fore
% f*pr SSTRtT *, m 3ft W  <TT

%  art% ft, -crt frm to,

i i

«rj fmb: wfcw n

r̂or ute?  Mm i nr '̂r% 

*tfaq[ i qv t o i  ̂  T̂r   ̂ ?Pt 

r̂%*'Yfw»j j

SHRI SHYAMNANDAN MISHRA* 
Now, Sir, there is one demand  that 
no time should be lost in constitut
ing a Parliamentary CommitU>e to
go into the entire gamut of the issue 
involved.  Another demand is  from 
my hem. friend, Shri Indrajit Gupta 
that we should tafke two or three days 
mor# and then decide about the for- 

t mation ol the Committee. As I could

understand it, he wanted  the  Mem
bers to have two to three days more.

SHRI INDRAJIT  GJJPTA: I  said 
just the opposite.  My Member  is 
agreeable to complete  the work on 
Saturday.  The other Members said 
they should get time upto Monday

SHRI SHYAMNANDAN MISHRA: 
So far as his  party is  concerned, 
probably,  they would be prepared 
for the constitution of a Committee 
even tomorrow.  That is the conclu
sion to which I come.

SHRI INDRAJIT  GUPTA.  You 
see  my  motion  Before that  the 
Members ha\e to sit with the Speak
er. discuss, exchange notes and com
pare the notes and then finalise the 
terms of reference.  After that the 
Committee should be constituted.

«ft wtWt • m  ^

*ft*r s'ftar  % to € 5 11 

r  ̂  t ft 

qTfcnrm? *ft,  ?rr*nfr mzfmzf *rt, ̂rr 
|— sfaft, srsr aw't 

i

SHRI JYOTIRMOY BOSU:  When
we were discussing these matters, if 
I remember ... (Interruptions\

SHRI SHYAMNANDAN MISHRA: 
Now, the hon. Member  Shri Gupta 
would not like to commit himself to 
any time horizon so far as the consti
tution of the Committee is concerned.

But, one could infer from what he 
had said that after his Member  has 
completed his study, he would be in 
a position to discuss with the other 
Members the formulation of the terms 
of reference on the basis of which a 
Committee could be constituted. On 
that basis, I had reasonably expected 
that he would probably require two 
to three days’ time more for  the 
constitution of a Committee.  But, if 
he does not want to commit himself 
to any time  horizon,  it is his busi
ness.
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SHRI INDRAJIT GUPTA: You
leave it to me.

SHRI SHYAMNANDAN MISHRA: 
About this motion also, when we 
wanted to know the reaction of the 
Government, the Government said 
that it could not accept it even, in 
principle. That is, the Government 
does not want to commit itself to the 
principle of the constitution of a 
Committee. The other thing is that 
he had suggested the constitution of 
a Committee. So, there is, in a sense 
a rejection of the demand at this 
point of time so far as Government 
is concerned.

Now, my hon. friend, Shri Indrajit 
Gupta said, when the hon. Member 
Shri Morarji Desai made our demand, 
that he was not speaking on behalf 
of the entire Opposition. This I can 
understand. But what the hon. 
Member Shri Morarji Desai had to 
submit to you. in substance, is also 
the demand of my hon. friend, Shri 
Indrajit Gupta. And may I remind 
him that two or three months back, 
during the last session, his party had 
associated itself with a resolution 
which demanded the constitution of 
a Committee to fix responsibility m 
the matter? (Interruptions). He said 
so. But this requires to be repeated. 
At that time, his party could do it 
though it was not in oossession of 
much of the material, or the facts to 
warrant the constitution of a Com
mittee. Now, after the study of the 
documents for two or three days, I 
think his party should have been in 
a better position to say that thev 
stand by the earlier demand for the 
constitution of a Committee. What 
he was submitting was that others 
seemed to be in a hurry and he was 
doing justice to us. We have not 
come to any conclusion in a hurry. 
We have done so after a great deal 
of study and after due deliberations 
amongst ourselves. It may well be. 
my hon'ble friend or any ̂ member of 
his party, was not associated with 
some of the consultations we had in

this matter. Here, I owe an expla
nation on behalf of those who deli
berated amongst themselves. May I 
say that it is not our fault that his 
party was not associated with the 
deliberations that we had?

SHRI INDRAJIT GUPTA: We are 
not complaining that we were ex
cluded from your talks.

SHRI SHYAMNANDAN MISHRA: 
But many people would like to ask 
as to why the CPI was not associated 
with the deliberations. I would like 
them to understand that on whatever 
occasion we had invited them to take 
part in our deliberations they had 
always absented themselves. So» the 
whole thing is that we have come to 
this decision to which the hon. Mem- 
ber of the Communist party had 
come earlier also during the last 
Session and it has been arrived at 
after due deliberations.

So far as the reaction of the Gov
ernment to this demand is concerned, 
I must submit that it is wholly un
reasonable. Why do they want to 
have more time? What have they 
been doing all the time? Had they 
been sucking their thumb? This 
matter was raised during the last 
Session also and the whole thing had 
been discussed from day to day dur
ing the current Session. The minds 
of the Members of Parliament were 
full of suspicions about it. What was 
the Government doing so far with 
the documents that had been made 
available to them by the CBI? Do 
they want to start from this point of 
time, that is, after we submitted the 
memorandum? Were they not ex
pected to study those documents 
earlier? I I

Now, that raises a very important 
point. We had raised many issues 
during the lasF Session but the Gov
ernment has hem  keeping its mind 
closed on those issues and they did 
not try to study those issues which 
had been thrown up during the 
course of the discussion. So, ft comes
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to this that if we had not taken pains 
to go into this matter, then Govern
ment would have allowed those issues 
to remain covered. That is the basic 
thing. Otherwise, they would not 
have taken this plea that they re
quired more' time about this.

Now, Mr. Speaker, you have not 
been pleased even to grant permis
sion for the reference of the matter 
in some form to the Committee of 
Privileges But in the case of hon. 
Member, Shri Tulmohan Ram, you 
had been pleased to say, as you had 
been reminded by the hon. Member, 
Shri Atal Bihari Vajpayee, +hat a 
special committee, as is done in the 
House of Commons, may be called 
for to go into the conduct of the hon. 
Member. Did we riot get a completj- 
ly unresponsive attitude from the 
Government also to that remark of 
yours?

Now. what is the door open to us’  
I would like to say that this demand 
that we have now formulated does 
not brook any delay and it is both 
in the interest of the Government 
and the Members of this House in
volved, because there is a clear sus
picion now raised in our minds. So 
there must be fixation of responsibi
lity in this matter. But how do you 
fix responsibility m this matter 
on those who are accountable to the 
House. If it is conceded that there 
has been something in the nature of 
a scandal, then, would not this hon 
House like to fix responsibility for 
this scandal? We do not say at this 
point of time who' has been respon
sible so far as this House is concern
ed, although we could conride in you, 
or the hon. Leader of the House so 
far as our impression fa concerned. 
But* here, we have taken a complete
ly objective stand. We want a Com
mittee to be constituted to identify 
persona, factors, circumstances that 
have been responsible lor this shady 
deal. In that not a very objective 
demand? Why should not the ’Gov
ernment accept this demand now? 
Mr, Stpeaker, Sir, you would also

recall that the then Home Minister, 
Shri Uma Shankar Dikshit had said 
in his statement during the last ses
sion that a Committee was not ruled 
out. I ask you: would you like this 
Government to go on breaking one 
assurance after another? He had 
given this clear assurance in the 
House that if after the probe, a 
Committee of the House was requir
ed, that was not ruled out. 1 would 
like the hon. Home Minister, the pre
sent Home Minister to consider whe
ther he would like to stand by that 
assurance of Shri TJma Shankar 
Dikshit or not.

MR SPEAKER: Please conclude 
now.

SHRI SHYAMNANDAN MISHRA: 
Then, Mr Speaker, Sir, finally, my 
submission would be that if the Gov
ernment does not accede to this de
mand for the constitution of a Com
mittee, then, those of us who have 
studied the documents owe a duty to 
the House We will have to apprise 
the House of the facts and of the 
evidences which have been unearthed 
during the course of our study. How 
do we do that unless there is a sec 
ret session? Therefore, we have made 
the second demand that there should 
be a secret session, not for fixing 
responsibility in a collective manner 
in this House but for aonrising the 
House of the facts and the evidences 
that have been thrown up curing the 
course of the study. I hope that the 
Government with your help and 
guidance would persuade itself to 
accept the first demand in the first 
instance, and if it does not do so. 
then to accept the second demand 
for a secret Session on Monday

«rr?

w m  n f lw  : S^TiaSTf TO if W  
* »#  Sr % m  1
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SHRI PILO MODY; Kindly recog
nise us.

imrqjtai  5 ?fr  *v«ni* 

Tfirf̂ r faT*<ft?n*B $ 

rfcr t fat sr*ft cr7̂ Sr ̂ rr w r«

«ft »n|ftw% mw  , $

*ft Wcrr, «ftar % **T w ̂  rm srr 
*np?rf i

MR. SPEAKER: Thope who want 
to go may go, authorising their col
leagues to lay the Papers.

•ft *nj fwrt  T̂, Sfa $, eft* iffa 

Wr*2T |Tf?t I ** %, g* ?ft ̂  $t ff̂r 

!•

SHRI  N K.  SANGHI  (More): 
Sir, on a point of order. You should 
also hear us* on this side.

MR. SPEAKER: In this ease, Mr. 
Sanghi,  I thought the  Opposition 
wanted to express a view and later 
on if the Government wanted to say 
something, they can. But, if you want 
to make out a debate out oI it, that 
is not  possible  I do not mmd  a 
debate If on your side he demands it 
If he demands it, I do not mind But 
they have given their motions  1 
must call them  There rs Shri Madhu 
Limay’s motion, there is Shri Mishra's 
motion, there is Shri Vajpayee's mo
tion  How  can I say, ‘No I would 
not listen to you  unless somebody 
else comes m between'?
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SHRI N. K. SANGHI (Jalore): On 
a point of order, Sir. The CBI re
port has been shown to certain 
opposition leaders with certain quali
fications, We are not in the know as 
to at what stage the perusal of these 
documents is. Once the process has 
started under the directions of the 
House, since we do not know at what 
stage it is, we would like to have your 
ruling whether this is the light stage 
to ta&e up a subsequent discussion 
emanating from the paginal of the 
fioeument.

SHRI B. V. NAIK “(Kanara): In
continuation oof this point o f order, 
may I say, there are certain leaders 
of the opposition who are aware of 
the report. There are oettain mteis- 
ters who are aware of the; report. 
But we are ignorant of the report A  
large section of the House is Ignor
ant of the report. How do yoii ex
pect us to understand what they are 
saying?

SHRI G. VISWANATHAN (Waftdi- 
wash): I support Mr. Naik. It should 
not be the privilege of n few leaders 
to see the report. We should all be 
given to understand what the report 
is.

MR. SPEAKER: This discussion
arose out of Shri Morarji Desai’s ac
ceptance of the Prime Minister’s’ offer 
in her speech, namely, perusal of 
the documents by the opposition lead
ers or their nominees, and I am keep
ing it within these bounds. Now, if 
you also claim to be an opposition 
leader, I do not deny that.

SHRI B. V. NAIK: Our claim is 
that this should be allowed to be dis
cussed inside the chamber of the Spea
ker.

MR. SPEAKER: Now everything 
is confined to the statement made by 
the Prime Minister. I am nobody to 
come and change it here or their, or 
interpret it in any way. I am going by 
the statement.

SHRI PILOO MODY (Godhra): Mr. 
Speaker. Sir, to begin with, I entirely 
sympathise with the hon. Member, 
Shri Naik, In fact, it has been our 
persistant demand___

MR. SPEAKER: You can sympa
thise with him at Bombay,

SHRI PILOO MODY: Sir, I cannot 
hear what you are saying.

SHRI INDRAJIT GUPTA: Pot o* 
v«ur aar-phone.
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SHRI PILOO MODY: Then, I cannot 
hear what I am speaking.

As I started by saying, I entirely 
sympathise with what the hon. Mem
ber, Shri Naik, is saying. We have 
made persistent efforts in this House 
to see that these reports are laid on 
the Table of the House. We have also 
suggested that there should be a sec
ret session of Parliament in which this 
can be discussed. Now, neither sug
gestion is acceptable to -the Govern
ment because, unfortunately, the Gov
ernment has gone into a state of think
ing from which it cannot reprieve it
self. After hearing all the supplica
tions that have been made here and 
the persuasive disertation of Shri In
drajit Gupta, all that the Minister of 
Parliamentary Affairs could do was to 
get up and say "we want more time" 
They have been asking for time from 
the end of the last session. Because, 
when in the end of the last session I 
gave notice of a privilege motion 
a Gainst Pratipaksha they could have 
sent this matter to a parliamentirv 
committee, and the matter would have 
died there, or even held up for mav 
be another six, eight or ten months

But the arrogance of this Govern
ment is its own greatest enemy. Thank 
God, they have some vital enemies 
still left in this country and their 
arrogance is the worst of them. What 
they have denied on one occasion, 
they cannot agree on another occa
sion. That was their only plea for 
which today they are in this pathetic, 
pitiable condition. They want more 
time because Shri Gokhale has to read 
the report. Yesterday at the meeting 
with Shrimati Gandhi, Sardar Swaran 
Singh was there, Shri Raghu Ra- 
maiah was there; I do not know who 
else, Shri Dikshit and God knows v’hat 
other Ministers were there; none of 
them was connected with the affair. 
But Ehd Gokhale, who should have 
been there, was not there.

AN HON MEMBER: He was there.

SHRI PILOO MODY: He had to be 
given more time. As far as I remem
ber, Shri Gokhale is also one of the 
perusing members. Now I can under
stand the plea of Shri Bhogendra Jh’a 
that he could have finished by Friday 
but wants time till Monday. Shri Go
khale, who happens to be the least 
literate, needs another week or ten 
days to think over. This is nothing 
but the mort useless excuse for stal
ling, hoping, as the hope of a giant 
man clutching at every straw, that 
something will come which will ex
tricate them from this particular mess 
which they themselves got into.

First, they did not want a parlia
mentary committee; then, they did not 
want a parliamentary probe. At one 
time, they did not even want a discus
sion on the subject in the House 
Then, they did not want a debate. 
They did net want to place the CBI 
Report on the Table of the House 
Then, thev did not want to place thf 
supplementary documents; they did 
not want to place the diary. They did 
not want a committee again.

Finally, they realised that in spite- 
of their intransigence, they had to 
yield inch by inch, inch by inch, and, 
ultimately, whatever documents they 
had, fabricated or otherwise, they 
made available only to the leaders of 
the Opposition. They started the same 
delaying tactics. They made available 
the documents only to the leaders of 
the Opposition and in secrecy, saying. 
“You please see them”. Thereafter, 
they are told to only read it, don’t 
think about it, don’t speak about it, 
don’t write about it—just read it.

This sort of reading without think, 
ing and talking can only be done by 
the Congress and cannot be done by 
the Opposition. Therefore, I would 
say that this is the pettiest, the mean
est, the lowest, form of harassment 
that any section of Parliament has 
ever been subjected to.
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Now, I want to know: Who is res
ponsible tor this delay? Who is res
ponsible for wasting the money of the 
public exchequer? Who is responsible 
for the wasting of time of Parliament? 
Who is responsible for postponing le
gislative business? Who is responsible 
for postponing discussions on all the 
important problems that we are facing 
in the country, the problems that were 
to be discussed in this session7

It is only the Government who is 
responsible for all this and who was 
unwilling to yield to justice and right 
demand. We have wasted a whole 
session, an entire session, to save the 
miserable neck of one man I do not 
think this is doing justice. The Gov
ernment must realise it. The sooner 
they realise, the better it is.

Today, as Mr. Indarjit Gupta siid,
they are before the bar of the people 
and the people are not going to ex
onerate them. Only the Opposition is 
in a position to exonerate them if ex
oneration is demanded We are not
doing witch-hunting. We are not ask
ing for any particular man All we are 
saying is that justice and right must be 
done. Whether it is one man, whe
ther it is two people, no people or 
ten people, that is not material. But 
as we stand today, only the Opposi
tion can vindicate the honour of this 
Government.

Who is guilty? Is Mr. L N. Mishra 
guilty or is the rest of the Government 
guilty?

AN HON. MEMBER: The Prime 
Minister.

SHRI PILC MODY: It is only the 
Opposition who can decide it. The 
Opposition can only decide it if the 
Government gives a fair opportunity 
to the entire Parliament to look into 
•the papers and decide by itself who 
is guilty. 1? it does not give that op
portunity, the entire Government wfll

stand condemned. The entire Gov
ernment will be guilty. It is only, 
therefore, a parliamentary committee 
which we have demanded that can in 
any way exonerate them from the 
doubt, slander and, malice which is 
today on their head.

SHRI H. N. MUKERJEE (Calcutta- 
North-East): May I make a submis
sion? I just put it in one sentence. It 
is this.

Since there is a unanimous request 
from the Opposition for a probe which 
was made clear by the statement of 
the leader of my party that we want 
a reference to the committee and this 
can be done only after the perusal 
of the documents is complete and 
after you can formulate the terms of 
reference and since we are under obli
gation to uphold the honour of Par 
liament, you sir, the hon. Speaker, can 
certainly, on the basis of your own 
stand earlier which you had made it* 
a principle way, and also gauging 
the o’ iviou*. fnct of o sufficient num
ber of MPs wanting the reference to 
the Committee, vou can appoint, on 
your own, a Committee, say. in .1 
week’s time at the outside, without 
reference to th* Government party in 
view of its lack of response to deal 
with a matter of paramount urgency 
My submission, therefore, is that, un
der the rules, you can do so (Inter
ruptions) .

MR, SPEAKER: Here I do not have 
the support of the House. 1 cannot, 
I have made it very clear. The Com
mittee can bo appointed only by the 
House.

SHRI S. A. SHAMIM (Srinagar): I 
also want to make it clear that Shri 
Morarji Desai did not speak on my 
behalf. There are other people also 
who are not articulate, who do not 
like to say. For instance, 'the Mus'im 
League member has asked me to con
vey this to you that Shri Morarji De
sai did not speak on his behalf as well. 
Nevertheless, as my friend, Mr. Madhu 
Limaye, says, I support the demand.
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feut not the demand made by Shri 
Morarji Desai. I do not, in any case, 
speak on behalf of BLD, that junk 
party.

There is no doubt that the Govern
ment is interested in concealing the 
truth. But I am afraid the Opposition 
represented by Shri Morarji Desai in 
this case, is not also interested in 
knowing the truth alone, because, in 
that case, they wou.d have accepted 
the most sensible suggestion made by 
my friend, Shri Indrajit Gupta. What 
has he said? He says that the perusal 
is not over. The Opposition Members 
do not challenge that. Then he says 
that a Committee cannot be just for
med in the air. The Commitee must 
have terms of reference. This is ano
ther sensible suggestion. Then, of 
course, that Committee should not 
comprise of the so-called leaders of 
the Opposition parties. That Commit
tee must be a representative Commit
tee You will remember. Sir, I have 
a’ao suggested that the business of 
showing the documents to the leaders 
alone is not doing justice to the Pav- 
liamentary forum. I sympathise with 
Mr. Naik and the others genuinely 
because for all these Members except 
myself—because I have seen the real 
copy of the C BI-for all of them it U 
u pantomime, somebody is talking 
about something and the entire House 
does not know what they are talking 
about. Government has given a hand
le to the leaders of the Opposition— 
to some of them; I am certain—to 
make references, alleged references, 
and they are getting away with it. H 
the Government had the guts and 
the clarity of mind, they would have 
conceded the demand for a secret 
Spsftfon where the entire House v/ould 
have known what exactly is in ere-- 
maybe. some of them; I do not say, 
all of them. Let the Government come 
out with the documents and lay them 
on the Table of the House and have 
a secret Session.

Emphasis is laid on only Shri L. N. 
Mishra by most of the Opposition

members. I think, they are doing a 
great service indirectly to Mrs. Indira 
Gandhi by suggesting that there is 
only one corrupt Minister in the whcie 
Government. I would like the entire 
House not to draw that inference. 
The way the Opposition has been after 
the blood of one person leads the 
country to infer that there is prob
ably only one corrupt man. I had 
thought that the enitre Government, 
from top to bottom, was corrupt, in
cluding all those Ministers who were 
in charge. The only thing is that no 
Tulmohan Ram has had occasion to 
name them as well.

Therefore, my point is that dhri 
Indrajit Gupta’s suggestion is the most 
constructive one; it is the most sen
sible one and it should be acccpt^d. 
Neither the Government nor the Op
position should make it a point of 
prestige. Government by saying that 
they will not accept the demand for 
a probe, and the Opposition by saying 
that, if the Committee is not formed 
today, they will not leave the Goverr - 
ment alone. My suggestion would be 
that the constructive suggestion of my 
friend, Mr. Indrajit Gupta, should be 
accepted.......

AN HON. MEMBER- Mr. Hiren Ma
ker jee's?

SHRI S. A SHAMIM- Not Mr. 
Hiren Mukerjee’s. He has brought a 
new element. He wants you, Mr. Spea
ker. to shoulder the responsibility. 
But all the time you have tried to 
evade the responsibility. If you 
had accepted the responsibility, then 
vv e would not have wasted one month 
Therefore, it is better for you now 
to accept the suggestion of Mr. Indrrf- 
jil Gupta.

SHRI SAMAR GUHA: I have only 
one submission to make. I will not 
take more than two minutes.

MR. SPEAKER: I am not calling 
you now.



283 He. Import Licence DJ&CEMBER 20, 1974 He. Import Licence 2$ ,
case ease

SHRI INDRAJIT GUPTA: Shri
Bhogendra Jha who was there and 
•examined the CBI documents has; ask
ed for your permission to speak,

MR. SPEAKER: Yes.

Shri Mavalankar.

SHRI P. G. MAVALANKAR (Ah- 
medabad)- Various submissions have 
been made on this important issue. 
You have already been pleased to 
observe that this has resulted Into 
a kind of a small debate. It is so 
because of the unusually long, indeci
sively and deliberately clever manner 
in which the Government are trying 
to keep this House and the Parlia
ment and the country from the main 
truth. Now, I do not want to spend 
time again m telling you 'in too many 
details as to why this whole proce
dure you were good enough to adopt 
has been extraordinary. If the CBI re
port were made available to a Parlia
mentary Committee, I would have ac
cepted it straightaway because I 
would have thought that I am re
presented in that Committee even 
though I may not be a Member of 
such a committee. But to ask this or 
that particular Member of this or that 
particular party or section to ft® 
through the report, that in itself chal
lenges the very basis of the rights of 
every Member of this House who is 
equal with every other Member. After 
all. party considerations come only 
with regard to certain formalities 
like channels of communication bet
ween the party whips, and for decid
ing how much time particular Mem
ber of a party must get on the basis 
’of the strength of that party in this 
House, and such other matters. But 
there are certain basic rights of 
TUPs about which surely the Govern
ment and much more the Chair cannot 
say that some Members are more 
equal than the other Member t 
But I do not want to repeat that 
aspect. Now, the whole course is al
ready decided and acted upon. Some 
Members have already seen the report 
under the oath of secrecy.

Now, Shri Morarji Desai and Shri 
Indrajit Gupta had in their own way 
made certain submissions to you. 
They have focussed the matter from 
two different angles and both have 
ably put forward their arguments. 
What surprised me however, is this. 
After Shri Morarji Deaai’s statement, 
Shri Raghu Ramaiah, on behalf of the 
Prime Minister, although »he Prime 
Minister was present in the House, 
gets up and reads out a prepared 
statement saying that Government 
want some more time. Now, you might 
have seen that after Shri Tndraiit 
Gupta got up and made out «»b]e 
case from his angle, to that also the 
same Minister gives the same reply! 
Now, that means what Shri Morarji 
Desai and Shn Indrajit Gupta paid 
‘is the same thing and that the Gov
ernment are determined not to be 
open or to be receptive to this pomt 
at all.

Now, they say that they want some 
time I want to ask. Whv do they 
want some time* After all some of 
us on this side have seen the CBI re
port. Of course, I am not thprc But 
at least the Government has seen it 
from the beginning till today. So. they 
know whether there is a prima faci? 
case or not They have all the facts 
in their possession But even from 
those facts which are in the posses
sion of some of the Members on this 
side, they have come to n definite 
conclusion, not a tentative conclusion 
now A tentative conclusion was on 
the basis of an inference before look
ing into the CBI report. Now, it i<? a 
definite conclusion that from what
ever reports document? and notings 
on the files these few members have 
seen, they are convinoed beyond doubt 
that there exists a prima facie case 
for sending the whole matter to a 
Parliamentary committee.

14 bra.
Now, Sir, th« Government ire in 

full possession of facts. I want your 
guidance on this particular point. 
Whv should the Minister of Parlia
mentary Affairs say that Government
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want more time so that Mr. Gokhale 
reads the various documents? He 
should have, if act all, made this 
otter much earlier that he wants-' 
Government want—more time. But 
asking for some more time to-day is 
in order to merely get the whole 
thing cancelled or lapsed. They want 
to get this thing lapsed and killed!

Therefore, I want to ask this ques
tion—Why does the Government 
want more time? Is it for throwing 
out the whole thing? Some of my 
friends wonted a secret Session- my 
friends Shri Bosu, Shri Shamim and 
others spoke about it. They all re
peated the same demand. But 1 
want to give a warning. If we have 
a secret Session, what will happen? 
Sarvashri Madhu Limaye, Atal Biharj 
Vajpayee, Shyamnandan Mishra and 
other Members have taken on oath 
of secrecy, as regards the perusal ol 
CBI reports and related documents 
They are now saying that they cannot 
speak about these papers in any case 
while we are here in open session 
because of the oath. Now, if you 
have a secret Session, what will hap
pen? In a secret Session, no strangers 
and pressmen will be allowed. Only 
the Members will be there and they 
will only be sitting and discussing all 
these things. All these things and 
secret matters will be brought in 
Bui because it is a secret Session, 
we want be able to speak anything 
outside and the Government which 
has a majority will, in any case, 
throw the whole thing out, whether it 
is a secret or an open Session! And, 
thus, the main purpose will not be 
served. My point is that the purpose 
will be served'only if there is *1 fu ll 
proper Parliamentary probe.

In conclusion, I would invite your 
kind attention to my own m otion- 
No. 216 printed in the Lok Sabha 
Bulletin, Part n  dated 6th December, 
1974. This is what I said in my 
motion. I quote:

"that this House resolves that
* special Parliamentary Committee.

nominated by the Speaker and 
under his Chairmanship, be consti
tuted with a view to going through 
the CBI Report and deciding whe
ther the conduct of some of the 
Members of the House was in con
formity with the high standard of 
Parliamentary democracy and 
decency.”

I am very glad that some of the hon. 
Members who gave their motions that 
are printed in the Lok Sabha Bulle
tins and several who have spoken 
just now also confirm after going 
through the CBI reports etfc that 
there is a prima facie case for a 
Parliamentary probe. So, I am happy 
that what some of us inferred and 
imagined even without the perusal of 
the documents is being fully confirmed 
and strengthened.

My point is that this Parliamentary 
probe must take place immediately.
I am glad that after the CBI report's 
perusal some esteemed friends have 
been n’ jre than convinced about the 
prima fade  case. Therefore, there 
should be a probe, and it must be 
announced to-day, and to-day only. 
Parliament has a right to demand 
that There is. after all, a democratic 
policy in our land and, no matter, 
who the person is. higher of the histh, 
if he is found guilty of certain 
charges of corruption and undignified 
behaviour he should be forced to be 
removed bv a Parliamentary probe. 
In a Parliamentary democracy, no 
one is indispensable or unremovable

Please therefore decide to-day, and 
do not let it go to another three or 
four days because this will then be 
thrown out!

MR. SPEAKER: Prof. Guha has
already spoken.

SHRI SAMAR GUHA: I want to
draw your attention to one thing.

MR. SPEAKER: I shall give you
two minutes only. Your party 
Members have already spoken.
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SHRI BHOGENDRA JHA (Jaina- 
*ar': I kept on standing. ..

MR SPEAKER: I am not denying 
you a chance.

SHRI BHOGENDRA JHA I can
not keep quiet.

SHRI INDRAJIT GUPTA: He had 
been perusing the documents.. .

MR SPEAKER: I shall call him
last of all.

SHRI BHOGENDRA JHA: No I
do not seek time from you I want 
that this House should have some 
more facta

MR. SPEAKER- Do not lose your 
temper. You will be called

SHRI BHOGENDRA JHA: You
heard everyone.

MR SPEAKER Mr Guha will 
you wait a minute?

SHRI SAMAR GUHA: For him I
shall sit I shall speak after him

MR SPEAKER: I am not going
to allow eveivbody

SHRI SAMAR GUHA You may 
carry on

SHRI BHOGENDRA JHA- Let the 
Speakei decide whether I should 
speak or Shu Guha I cannot stand 
evcrytune.

SHRI INDRAJIT GUPTA* When 
Mr Mody got up to speak Shri Jha 
also rose But you said at that time 
that after Shri Mody you would 
allow him

MR SPEAKER- I tell you I am 
doing it this way I allowed the 
party leaders to speak first. From 
the same party some Members came. 
I told them that their leaders have 
already" spoken. You may have two 
minutes Mr. Guha and then Mr. 
Bhogendra Jha

SHRI SAMAR GUHA: Sir, let him. 
first speak.

SHRI BHOGENDRA JHA: Sir, 1
want to know your decision. If you 
do not allow the second Member to 
speak from the same party then I 
will sit down. (Interruptions}

MR. SPEAKER: You had sat dowru 
in his favour and he has withdrawn 
I had called you and you sat down in 
his favour. I am not going to call 
any other gentleman now. I allow
ed perusing nominees and the leaders 
to speak. In your case you were not 
the perusing nominee.

SHRI SAMAR GUHA: I hid no
minated Mr Madhu Limaye. You 
have allowed more than one person 
from different parties.

MR SPEAKER I request you to 
please sit down now. We had enough 
of it

SHRI SAMAR GUHA: You have 
allowed more than one spokesman 
from one party.

MR SPEAKER* That was done. 
Mr. Limaye has spoken.

SHRI SAMAR GUHA: Certainly,
if you do not allow other Member

MR SPEAKER. I am not allowing 
any other Member

SHRI SAMAR GUHA: There
should not be more than one from 
every party.

MR SPEAKER I accept that

Papers to be laid on the Table,
SHRI BHOGENDRA JHA: Sir,

kindly hear me I am not insisting 
upon to speak. Shri Indrajit Gupta 
has moved a Motion* Some other 
Motions are also before you. Then, 
those Members said, that they are 
not going to press those Motions. 
Shri Indrajit Gupta read out the 
Motion and he has flpoka* on
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ME. SPEAKER:  this i* Notice of 
a Motion which l received while sit
ting here.

SHRI  BHOGENDRA  JHA:  Sir,
Members have  perused  the  docu
ments.  Today’s discussion begins on 
that basis.  Having gone  through 
the documents, if you think that my 
views or suggestions on these  Mo
tions are necessary, you allow  me 
Because my name has also been men
tioned by certain people, because 1 
was in the Committee and you know 
how the memorandum was drafted 
(Interruptions).

MR. SPEAKER:  Not at  present
I clearly said that this is Notice of 
a Motion  This is Notice of a Motion, 
like other Motions. I have not taken 
any decision on it yet.

r&iw, 5* *rmSr qr vm 33*?

 JTt 3TFTrf T** % . . .
m

n«wr   STFT   *17% «̂3T

f̂TT t I

tsft wot   m Wt sr fas

% :̂r fa   w  

11   ^ ̂  t fa fa r̂ *m

t ? ** *r ?

SHRI K. RAGHU RAMA1AK:  Sir, 
it is very unfair to pin us down to 
any particular time.  On behalf of 
the Government, I did say that the 
memorandum requires a close stady 
and that it will require some time. 
How can I say how much time the 
Government will take?  It is very 
unfair.

SftRl INDRAJIT GUPTA:  What 
about my Motion?  I have not given 
you any memorandum.

3005 LS-I2.

SHRI K. RAGHU RAMAIAH:  We 
have not even had a copy of that. 
(Interruptions).

SHRi  BHOGENDRA JHA:  Sir.
the Minister has stated that all the 
Oppsifion leaders had met the Prime 
Minister and gave the memorandum. 
This is factually wrong. (Interrup
tions)

SHRI INDRAJIT GUPTA:  Sir. wc 
arr» all feeling hungry and you are 
also feelmg hungry and that is why 
you are also very angry sometimes.
I would suggest that you allow as a 
special case, those Ministers who are 
waiting to lay the Papers.  We do 
not mind.  Let them lay the Papers 
and go away and then this discussion 
can continue.  You  can  hear  Mr. 
Bhogendra Jha and others also.

MR. SPEAKER:  I shall not give
any chance to any Member.  I have 
asked the Minister to reply.  He has 
already replied.

SHRI SAMAR GUHA:  Sir. on a
point of  order  A  specific  resolu
tion,  a  specific  motion  nas  been 
brought before the House and it has 
been  categorically  stated  here.  . 
(Interruptions).  Where they have 
categorically stated that a Commitee 
should be constituted.  In reply to 
that, the hon Minister has said that 
they want time  Time may bo eter
nal  Time may be one day, two days 
and so on.  It is everybody’s hunch 
that today may be the last day not 
only of this Session but of this Par
liament.  Therefore, this  House  is 
entitled to know when is the Govern
ment going to give their considered 
view  What is the  specific  time? 
Time may be of Nth degree. It does 
not mean that  Otherwise, this Gov
ernment will carry the whole ble
mish, the Prime Minister will carry 
the whole blemish, of shielding one 
corrupt Minister.  The whole people 
will thinOhat' tfie Government and 
the Prime Minister are carrying the
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[Shri Samar GuhaJ
whole blemish of shielding one 
Minister.. . .

MR. SPEAKER: No, no.

WTW W  TST
. • •

SHRI BHOGENDRA JHA: On a
point of order—On a point of order— 
On a point of order.

MR. SPEAKER: This is not the
way of outing a point of order.

PROF. MADHU DANDAVATE: He 
has said ‘point of order*. Let him 
formulate his point of OTfier.

SHRI INDRAJIT GUPTA: When
one or more motions have been 
formally moved, how do you dispose 
of them?

MR. SPEAKER: I told you that 
you had brought ft at the time I was 
sitting in the Chair. I said you had 
sent in a motion which would be 
treated as a notice.

aft sren tow*,
*P7 3̂[*«rT S*.T spw £ •

SHRI INDRAJIT GUPTA: You do 
not join this game of playing for time 
like this.

mm  w w
tin  tfrforr «rr m ft t o ?  #  %  to h tt

fa*ffit«re?nS¥ fcrtf. .  , ( « w r r ^ ) . .
$  caries «rnf> srri? *rr m r p 1

SHRI BHOGENDRA JHA: On a
point of order.

MR. SPEAKER: Please do not
disturb. Shri Vajpayee was called 
first. He was already on his point of 
order.

SHRI BHOGENDRA JHA: No.
You are violating your order, dee 
the record.

PROF. MADHU DANDAVATE: 
Let him formulate his point of order.

MR. SPEAKER: He is not in a
position to'Iormulate.

SHRI BHOGENDRA JHA: My
point of order is that you as Speaker..

: fa n x  iftihs nr, 
isr?pfte*q7t o  It *np ̂
STTCJfV 1 TO if TRT I

SHRI BHOGENDRA JHA: Agreed.

SHRI INDRAJIT GUPTA: This
should apply to everybody, not once 
in a blue moon and only to us.

SHRI BHOGENDRA JHA: My
point of order is this. You had an
nounced when Shri Madhu Limaye 
was speaking that you are going to 
give me time not in the capacity of 
the second member of the party hut 
as a person who has perused the 
documents. Today the discussion has 
arisen on that basis.

The second point of order 1$ ihat 
while the Minister was making his 
statement, he had included all the 
Opposition parties.. . .

SHRI K. RAGHU RAMAIAH; No, 
no. The correct version is this. I 
said ‘leaders of some of the Opposi
tion parties’. I did not say ‘all*.

SHRI BHOGENDRA JHA: Any
way. Either you abide by your order 
or you say you have committed a 
mistake in announcing that you 
would give me time.

MR, SPEAKER: If it satisfies
your vanity, I will admit that I com
mitted a mistake. I am sorry. (Tn- 

trruptiom)►
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SHRI BHOGENDRA JHA: I will 
get «  more reasonable chance outside 
. . . .  (Interruptions). What is your 
rating on that. Unless you allow me, 
I will not speak.

w m  ungtar : m x  m  yx  
$r a sstft ftaft £  f a  *  ^  f a  «nar?ft f t
| eft fa  £ I $
i  f a  fa r* $  srnr? *rt *n r f  sttit fa *r a n #  1

SHRI BHOGENDRA JHA: Sir, to
day being the last day of the session 
—1 do not hope that this is the last 
day of Parliament or Parliamentary 
democracy; even though the forces 
are there, they are not strong enough 
to destroy parliamentary democracy. .

SHRI ATAL BIHARI VAJPAYEE: 
Obviously he is referring to the rul
ing party.

SHRI BHOGENDRA JHA: The
issue has been precipated according 
to me. Even before the perusal of 
the documents, our stand was there 
should be a probe by a parliamentary 
committee. At that stage, many mem
bers of the ruling party wore also 
of that view. That is my assessment 
of the situation. Having perused 
most of the documents—the report, 
the case diary, seizure list etc., 
many of us could not give adequate 
time to that. Yesterday I -:ould not 
give time to the House; dav before 
yesterday also I would not j;ive time 
to the house. After spending 10 
hours each day, still I have not com
pleted it. I do not think anyone else 
has been able to complete the perusal. 
They have decided that the study of 
the documents should continue) to
morrow, day after tomorrow and 
perhaps even beyond that. In such a 
situation, Mr. Indrajit Gupta suggest
ed and I also suggested that there 
should be a probe by a Parliamentary 
committee. So, from the beginning 
we have been demanding that there 
should be a parliamentary probe. I 
would still say that it would have 
been much better tor democracy, for

this Parliament, for the ruling party 
and for the entire Council of Minis
ter without exception, if this had 
been allowed. 1 do not support the 
suggestion for a secret'session. On 
the basis of the evidence collected, 
the CBI have given us abundant 
material after perusing which one can 
be in a position to come to a conclu
sion on a particular point. In such a 
situation, let the Government announ
ce their decision now. Even if there 
is a secret session, there would be 
suspicion lingering in the minds of 
the general public. So. I am not for 
a secret session. I think there should 
be a parliamentary committee. Even 
if it is a full parliamentary debate, 
neither Parliament nor Government 
will lose anything, because the facts 
have come out in the charge-sheet 
and nothing new will come out which 
will harm the country or the demo
cratic system or the Minister. So, 1 
suggest that let the perusal of the 
documents be romoleted and then let 
those members come to some unani
mous conclusions.

In such a situation, this being the 
last day of the session, let the Gov
ernment announce their decision as 
to what steps they are going to take.

SHRI S. M. BANERJEE (Kanpur): 
Sir, I rise on a point of order.

MR. SPEAKER: There is no paint
of order.

»ft wctt far^rrt
sm  f t w  jn?r; If
<st f̂Tcft *fr? sir eft
stsftt  ^ r€t sretf ^ t tfr<r°n wn

k  tftr w a  ?rw w f t  |  srf ̂ m r x .

STfsrt'SH STCT \
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SHRI DINEN BHATTACHAHYYA- 
After so much ol discussion lasting 
.so many days over this matter, if 
nothing happens, what will be the 
impression in the country about 
Parliament? So, it is our firm opinion 
that the Government should imme
diately fix some time, appoint that 
committee and decide the tcims of 
reference of that committee.

SHRI INDRAJIT GUPTA: I can
appreciate the hon. Minister fot 
Parliamentary Affairs being in a 
difficulty because he Has ^ot only 
that brief which he got in the morn
ing. He 1s sticking to that He is 
not in a position to say anything 
which is outside his brief I would 
say in all seriousness that we are 

prepared to accommodate him. Let 
the laying of papers go on; in the 
mean while, let him have further 
consultation, and let him come back 
and announce the decision of the 
Government Because, there are mo
tions moved which cannot bo dis
posed oi this wav, in a cavdlier 
fashion, passing on to the next busi
ness. We will not allow that.

SHRI S M. BANERJEE: I rise on
a point of order, Sir. My po>nt of 
order is this. I want a ruling fiom 
you on two points. My first point 
is that the notice of a motion has 
been given. Fortunately or unfor
tunately, the notice has been read 
out m the House. It has gone in the 
proceedings. Today is the last day 
of the session. I want to know 
whether you have accepted it and, it 
you have accepted, when it is coming, 
whether it is coming in the next 
session.. . .

MR. Stt&Aftfift: It is a No-Day- 
Yet-Named motion.

SHRI S. M. B A N E R jfe  Under 
rule 384, It has Seen moved, A e th er  
if is under rule 184 or 108, I do not 
know. But it is a motion. 1 am a 
Member of the House and I am en
titled to know what is going to be 
the fate of the motion. If you have 
accepted the motion, what is the 
reaction of the Government thereto’

My apprehension is that ‘he people 
are marking time and, today, the 
session will adiourn and everybody 
will go away, including m/self I 
want to know the fate of the motion. 
Let the Government come forward 
and openly discuss it Let the motion 
be discussed. Let them reject it. 
You give your ruling.

MR SPEAKER: Please 'it down

As I have ten times told earlier, 
it i«? the notice of S' motion It is 
like any other motion It is a No-Day- 
Yet-Named motion. ,

SHRI K RAGHU RAMAIAH* Sji. 
I really thought that the Onposition 
would appreciate the spirit m winch 
I mad£ the statement Yesterday, it 
was about 8 P.M or so when a me
morandum was given, when a sugges
tion was mfide about the parliamen
tary committee, etc. Again, this 
morning, some other suggestions a ê 
made Do you expect the Govern
ment to immediately react, all at 
once, within a minute? The memo
randum which contains so many 
points has to be examined. The Law 
Minister is doing it. It is unfair to 
expcct that the Government must 
react immediately. I 'cto not accept 
this suggestion.

z fr im  fafrrO vncfcft :
^  | ft?

^  tfra w  t o  | 1

MR. SPAKER: Whatever you take
it.
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$»Ity ATAL BIjHARl VAJPAYEE: 
We ge a 'walk-out in protect.
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Shri Atal Bihari Vajpayee and 
some other hon. Members then left 
the House.

14.33 hrs.

PAPERS LAID ON THE TABLE

Notifications under All India 
Services Act, 1951

THE MINISTER OF STATE IN 
THE MINTSTRY OF HOME AFF
AIRS, DEPARTMENT OF PERSON
NEL AND ADMINISTRATIVE RE
FORMS AND DEPARTMENT OF 
PARLIAMENTARY AFFAIRS (SHRl 
OM MEHTA): I beg to lay on the 
Table a copy each of the following 
Notifications (Hindi and English ver
sions) under sub-section (2) of sec
tion 3 of the All India Services Act, 
1951:—

<i) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Twenty-fourth Am
endment Regulations, 1974, 
published in Notification No. 
G.S.R. 1299 in Gazette of India 
dated the 7th December, 1974.

<ii) The Indian Administrative 
Service (Pay) Twenty-third 
Amendment Rules, 1074, pub
lished in Notification No. 
G S.R, 1300 in Gazette of 
India dated the 7th Decem
ber, 1974. [Placed in Library. 
See No. LT-8827/74].

Audit Report of Working of Cochin 
Refineries Ltd., 1973 and Notifica

tion under Customs Act, 1962

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAB KUMAR MUKHERJEE): I 
beg to lay on the Table:—

1. A copy of the Report (Hindi
and English versions) of the 
Comptroller and Auditor Ge
neral of India for the year 
1973—Union Government 
(Commercial)—Part IV— 
Appraisal of the Working of 
the Cochin Refineries Limit
ed, under article 151(1) of the 
Constitution. [Placed in Li
brary. See No. LT-8328/74].

2. A copy of Notification No.
G.S.R. 691(E), (Hindi and 
English versions) oublished ,n 
Gazette of India dated tne 
17th December, 1974, under 
section 159 of the Custom - 
Act, 1962, together with an 
explanatory memorandum. 
[Placed m Library. Sec No. 
LT-8829/74].

Correction of Answer to USQ No 
4569, dated 16th December, 1974 re. 
Finding of U.P. Land Reforms Com
mittee, Gujarat Agricultural Pro
duce Markets (Amndt.) Rulfs, 1974 
and Notifications under Gujarvt 

Panchay*t Act, 1961

THE DEPUTY MINISTER IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI PRABHUDAS 
PATEL): On behalf of Shri Anna- 
oheb P. Shindc, I ây on the Table*-

1. A statement correcting the le- 
ply given on the 16th Decem
ber, 1974 to Unstarred Ques
tion No. 4569 by Shri Madhu 
Dandavate regarding Finding 
of U.P. Land Reforms Com
mittee on Violation of Land


